IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL,
SOUTH ZONAL BENCH, CHENNAI

COURT HALL No.III

SERVICE TAX APPEAL No. 321 OF 2011

(Arising out of Order-in-Original N0.09/2011-S.Tax/Ch.IV dt.28.02.2011 passed by
Commissioner of Central Excise, Chennai IV Commissionerate, MHU Complex,
No.692, Anna Salai, Nandanam, Chennai-35)

M/s. Seventh Channel Communications .... Appellant
Chettinad Chambers,

Dr. Radhakrishnan Road, 5th Street,

Chennai 600 004.

Versus

The Commissioner of GST & Central Excise, ...Respondent
Chennai North Commissionerate,

No.26/1, Mahatma Gandhi Road,

Nungambakkam,

Chennai 600 034.

APPEARANCE :

None
For the Appellant

Mr. N. Sathya Narayanan, Assistant Commissioner (A.R)
For the Respondent

CORAM :

HON’BLE MS. SULEKHA BEEVI C.S., MEMBER (JUDICIAL)
HON’BLE MR. VASA SESHAGIRI RAO, MEMBER (TECHNICAL)

DATE OF HEARING : 14.08.2023
DATE OF DECISION : 14.08.2023

FINAL ORDER No0.40687/2023

ORDER : Per Ms. SULEKHA BEEVI, C.S.

There is no representation for the appellant. The matter had

come up for hearing on 28.01.2020 and the leaned counsel
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Sri R. Parthasarathy appearing for the appellant submitted that they
are relinquishing the vakalat on behalf the appellant. On the same
day, Sri Manickam Narayanan appeared as authorized representative
of the assessee and requested time to engage a new counsel. The
matter was adjourned to 04.03.2020. On that date, Sri Saravanan,
Consultant appeared and requested time to file vakalat on behalf of
the assessee and the matter was adjourned to 29.04.2020. As there
was no division bench the matter was later listed and called on
21.09.2021 and adjourned to the next available Division Bench.
There was no representation for the appellant. On 21.10.2021 also,
there was no representation and the matter was adjourned to
08.06.2022. After commencement of Regular Division Bench, the
matter came wup for hearing on 03.02.2023. Sri Raghavan
Ramabadran, learned counsel on behalf of Sri Parthasarathy
submitted that they have withdrawn the vakalat for the appellant.
Taking note of this, the Bench directed the Registry to issue notice to
the appellant directly and the matter was adjourned to 07.03.2023.
On this date, learned counsel Dr. S. Krishnanandh vide email
requested time to file vakalat. A final opportunity was given and
matter was adjourned to 11.04.2023. On this date, there was no
appearance for the appellant and the matter was adjourned to
05.06.2023. On that date, the appeal was adjourned as last and final
chance to 25.07.2023. Learned counsel Dr. S. Krishnanandh vide
email requested time to file vakalat and was adjourned to

14.08.2023. Till date, there is no vakalat for the appellant and there
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iS no appearance on behalf of the appellant. It is presumed that the
appellant is not interested in prosecuting the appeal. As several
adjournments have already been given in the matter, we are not
inclined to adjourn again. Appeal is dismissed for default as per Rule

20 of CESTAT (Procedure) Rules, 1982.

(dictated and pronounced in court)

sd/- sd/-
(VASA SESHAGIRI RAO) (SULEKHA BEEVI C.S.)
Member (Technical) Member (Judicial)
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